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22-2-78 Rs. 60,560° 50  M/:, Naticnal Agricul=

20-10-78

tural Coopcrative
Marketing  Fed. of
India Lt¢. Sard he-
nand Marg, Delhi.

11-2-78 Rs. 23,808:¢<8 M/, Ahmed C&men

bhoy, Asat
Ali Rcad, “New
Delhi.

11-2-78 Re, 26,754 co M/s. Haryana Dairy

Develecpment Coop-
Federation Ltd.,
Jhandewalan, New

Declhi.
19-10-78 Re. 64.425-25 M/s, Hirdustan Le=
ver Lid.
Re. 51,084 45 M/s Delhi Varaspati
Syndicate
13-10-78 R:. 1c,500° 00 Mis. Haryana

Dairy Development
Federation, Ltd.
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IAS Officers Posted in States

470. SHRI R, MOHANRANGAM:
Will the Minister of HOME AFFAIRS
be p]gased to state:

(a) whether there is a provision for
an I AS. officer to work for a mini-
mum or maximum period in any
State;

(b) if so, the particulars thereof;
and .
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(¢) the number and names of IAS
officers who served in Tamil Nadu,
Andhra Pradesh, Kerala and Karna-
taka for 10 years or more continuous-
ly indicating the reasons for non-
compliance with any regulations in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) and (%).
The 1.A.S. officers are normaly re-
quired to serve in the States to which
they are allotted. They are however,
eligible for deputation to the Centre
for a specified period on a tenure basis
on the expiry of which they ordinarily
revert back to their respective States.

(¢) The requisite information is
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2784/78].

Special Quota of Cement for Bihar

471, SHRI ISHWAR CHAUDHRY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the State of Bihar has
demanded any special quota of cement
for the repairing of houses damaged
by the recent floods; and

(b) if so, the co-operation extended
by the Central Government in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI): (a) and
(b). The Government of Bihar has
sought an additional allocation of 1
lakh tonnes of cement for flood relief
work in addition to their normal
allocation. This has been agreed to.
This additional allocation will be
spread over two quarters at the rate
of 60,000 tonnes during the period
October-December, 1978 and 40,000
tonnes for the period January-March,
1979.
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Annual Plan Allocation for West
Bengal for 1978-79

472. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
PLANNING be pleased to state:

(a) whether Government are aware
of the fact that when the West Ben-
gal State Government is in need of
at least Rs, 1000 crores to meet the
calamity due to floods, the State’s
1978-79 annual plan for Rs. 381 crores
is now at stake; and

(b) if so, whether Government are
ready to make good the shortfall in
the annual plan allocation of West
Bengal State Government when it is
universally acknowledged, that it is a
national calamity?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (ay and (b).
The Government of West Bengal had
presented a Memorandum indicating
their assessment of damage and re-
quirement of assistance for relief of
natural calamity. They sought an am-
ount of Rs. 349.75 crores by way of
budgetary support and Rs. 128.00
crores through institutional finance.
In addition, the State Government also
sought 2.34 lacs tonnes of foodgrains
for distribution as gratuitous relief
and 4.56 lacs tonnes of foodgrains for
being utilised under the food-for-work
scheme. The requirement projected
by the State Government for the cur-
rent year amounts to Rs. 276:23 crores
through budgetary support and
103.50 crores through institutional
finance. :

2. (a) According to the existing po-
licy and arrangements based on the
recommendations of the Sixth Finance
Commission, the Central Teams which
visiteq the State hall made an on-the-
spot assessment of the situation and
requirement of funds for providing
relief to those effected by the floods.
The re¢commendations -of the Teams
were considered by the High Level
Committee headed by a Member of
the Planning Commission. On the





